FORM A

PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MAXGROW INDIA LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor Maxgrow India Limited
2. Date of incorporation of corporate debtor 12/01/1994
3. | Authority under which corporate debtor is | Registrar of Companies, Mumbai
incorporated / registered
4. Corporate Identity No. / Limited Liability | L51100MH1994PLC076018
Identification No. of corporate debtor
5. | Address of the registered office and principal | Shop Number-32 Lower, Ground
office (if any) of corporate debtor floor, City Mall New Link Road,
Oshivara Andheri (West) Mumbai
Maharashtra- 400053
6. Insolvency commencement date in respect of | 09/06/2021
corporate debtor (Date on which order was uploaded
on website of Hon’ble NCLT)
7. Estimated date of closure of insolvency | 06/12/2021
resolution process
8. Name and registration number of the | Mayank Rameshchandra Jain
insolvency professional acting as interim | Registration No:- IBBI/IPA-001/IP-
resolution professional P01055/2017-2018/11748
9. | Address and e-mail of the interim resolution | Address: - A 1001, Samarpan, Near
professional, as registered with the Board Spectra Motors, Western Express
Highway, Borivli (West),Mumbai
City, Maharashtra ,400066
Email id: - jainmayankr@gmail.com
10. | Address and e-mail to be used for | Address:- Kanchansobha Debt
correspondence with the interim resolution | Resolution Advisors Private Limited
professional 1507, B Wing, One BKC, G-Block,
BKC, Bandra East, Mumbai — 400051
Email id :-
maxgrowindia@kanchansobha.com
11. | Last date for submission of claims 23/06/2021
12. | Classes of creditors, if any, under clause (b) of | Not Applicable
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified to | Not Applicable
act as Authorised Representative of creditors in
a class (Three names for each class)
14. (a) Relevant Forms and https://ibbi.gov.in/home/downloads

(b) Details of authorized representatives
are available at:



mailto:maxgrowindia@kanchansobha.com

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Maxgrow India Limited
on 9% June, 2021

The creditors of Maxgrow India Limited are hereby called upon to submit their claims with

proof on or before 23rd June,2021 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Mayank Rameshchandra Jain
Interim resolution Professional
Maxgrow India Limited
Date: - 11t June, 2021
Place: - Mumbai
The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate

Persons) Regulations, 2016 (CIRP Regulations). The proof of claims should be submitted by
way of the following specified forms in the CIRP Regulations:

Form B — for claims by Operational Creditors

Form C — for claims by Financial Creditors

Form CA — for claims by Financial Creditors in a class

Form D — for claims by Workmen and Employees

Form E — for claims by Authorised Representative of Workmen and Employees

Form F — for claims by Creditors other than Financial Creditors and Operational
Creditors.

In order to get a copy of the form, you may download from the website mentioned against
entry No.14
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MAXGROW INDIA LIMITED

RELEVANT PARTICULARS

1./ Name of the Corporate Debtor | MAXGROW INDIA LIMITED

2.|Date of incorporation of [12/01/1994
Corporate Debtor

3. | Authority under which Corporate
Debtor is incorporated /
registered

4.|Corporate Identity number /
limited liability identification
number of corporate debtor

Registrar of Companies, Mumbai

L51100MH1994PLC076018

5.|Address of the Registered|Shop Number-32 Lower, Ground floor, City
Office and Principal Office (if | Mall New Link Road, Oshivara Andheri (West)
any) of Corporate Debtor Mumbai Maharashtra- 400053

6.| Insolvency commencement date | 09/06/2021 (Date on which order was
in respect of corporate debtor uploaded on website of Hon’ble NCLT)

8.| Name and registration number | Mayank Rameshchandra Jain

of the insolvency professional | Registration No:- IBBI/IPA-001/IP-P01055/
acting as interim resolution | 2017-2018/11748

professional
9.|Address and e-mail of the |Address:-A 1001, Samarpan, Near Spectra
interim resolution professional, | Motors, Western Express Highway, Borivli
as registered with the Board (West),Mumbai City, Maharashtra ,400066
Email id: - jainmayankr@gmail.com
10.|Address and e-mail to be|Address:- Kanchansobha Debt Resolution
used for correspondence |Advisors Private Limited, 1507, B Wing,
with the interim resolution |One BKC, G-Block, BKC, Bandra East,
professional Mumbai - 400051

Email id :- maxgrowindia@kanchansobha.com

PUBLIC NOTICE

NQTICE is hereby given that Mr. Anil Dwarkadas Bhootra & Mrs. Anju Anil Bhootra residing
at Thane intends to purchase the property described herein from Mrs. Sheeba Krishnadas|
& Ms. Poornima Krishnadas.

It is disclosed that the property scheduled below had been originally purchased by|
Mr. Krishnadas V & Mrs. Sheeba Krishnadas under registered Agreement for Sale dated
31.03.2015 from the Developer, M/s. Soham Estates and the co-owner, Mr. Krishnadas V|
& Mrs. Sheeba Krishnadas were standing bonafide members of TI-3 Hibiscus CHSL who
held 10 shares bearing No. 221 to 230 under the Share Certificate No. 23.
That Mr. Krishnadas V died intestate on 10.08.2018 leaving behind his widow Sheeba
Krishnadas & daughter Poornima Krishnadas as his legal heirs by which he was governed at
the time of his death.

Any person/s including and claiming to be legal heir/s if any of Late Krishnadas V and any
person/s having any claim, in or upon the scheduled property or any part thereof, should
make the same known to the undersigned in writing at the address mentioned below,
specially stating therein exact nature of such claim, if any, together with documentary
evidence thereof, within 14 days from the date of this notice, failing which any such claim
against, in or upon the Scheduled Property or any part thereof shall be deemed to have been
surrendered, waived and abandoned and the property will be taken as free of encumbrances

and Sale will be completed.
PROPERTY SCHEDULE

Ghodbunder Road, Thane (West), 40060 lying on the land bearing Survey No. 240 Hissa No.
2(pt), 3,6, 7,9, 10(pt) & 11(pt) & Survey No. 242 Hissa Nos. 1/2pt) & 1/3 Village Kavesar,
Taluka & Dist. Thane within the limits of Thane Municipal Corporation. :

M/S. SAI CONSULTANCY SERVICES

ADVOCATE HIGH COURT, MUMBAI

Chamber No. 201, 2nd Floor, Jasmine Garden CHSL, Jambhli Naka,
Nr. Hotel Times Square, Thane W-400601
9821006384/9167675328/29

Place : Mumbai
Date : 11/06/2021

11.|Last date for submission of |23/06/2021
claims

12.|Classes of creditors, if any,
under clause (b) of sub-
section (6A) of section 21,
ascertained by the interim
resolution professional

Not Applicable

13.|Names of Insolvency | Not Applicable
Professionals identified to act
as Authorised Representative
of creditors in a class (Three
names for each class)

14.| (a) Relevant Forms and https://ibbi.gov.in/home/downloads

(b)Details of authorized

representatives are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the

commencement of a corporate insolvency resolution process of the Maxgrow

India Limited on 9" June, 2021

The creditors of Maxgrow India Limited are hereby called upon to submit

their claims with proof on or before 23™ June,2021 to the interim resolution

professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means

only. All other creditors may submit the claims with proof in person, by post or by

electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Mayank Rameshchandra Jain

Date : 11" June,2021 Interim resolution Professional

Place : Mumbai Maxgrow India Limited

The submission of proof of claims should be made in accordance with Chapter IV
of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016 (CIRP Regulations). The proof of
claims should be submitted by way of the following specified forms in the CIRP
Regulations:

Form B - for claims by Operational Creditors

éﬂf. ity Mira Road Branch

3 aﬁz’ 1st Floor, Lord’s Plaza, Near Rassaz Multiplex
Bank of Baroda Next to Evershine Enclave Mira Road (E),
e —— Thane - 401 107. India

le Phone : 91-022 - 2812 1154 / 2812 1155

Email : miraro@bankofbaroda.co.in

POSSESSION NOTICE  Date: 07.06.2021
[Rule 8 (1)] (For Immovable property)

Whereas, The undersigned being the Authorised Officer of the Bank of Baroda
Mira road east branch under the Securitisation and Reconstruct of Financial
Assets and Enforcement of Security Interest Act, 2002 an in exercise of the
power conferred under Section 13 (2) read with Rule 3 of the Security Interest
(Enforcement) Rules 2002 issued a demand notice dated 18.01.2021 calling
upon the borrower Mr. Santosh V Sharma, Mr.Sushil C Sharma,
Mr.Chandiprasad P Sharma, Mr. Ashok Chandiprasad Sharma and
Mr.Vidyaprasad P Sharma both are residing at Flat No.102 Garden Plaza 1st
floor Opp shivar garden mira bhayandar road mira road east thane 401107 And
Guarantors Mrs.Divya Dinesh Salunke is residing at Flat No. 701 Soham
darshan E wing Golden Nest Phase 1 near Siddheshwar Mandir mira road
east thane 401107 to repay the amount mentioned in the notice being
aggregating Rs.1969101.55/- (Rupees Ninteen lacs sixty nine thousand one
hundred one and fifty five paise only) plus interest thereon on from
30.05.2019 within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him
under Section (4) of Section 13 of the Act read with rule 8 of the Security Interest
(Enforcement) Rules, 2002 on this the 07th day of june of the year 2021.

The borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Bank of Baroda Mira road east Branch for an amount of
aggregating Rs.1969101.55/- Rupees Ninteen lacs sixty nine thousand
one hundred one and fifty five paise only) plus interest thereon on from
30.05.2019

The borrower’s attention is invited to provisions of Section 13 (8) of the Act, in

Ref.No.:12/2020

5, KALYAN DOMBIVLI
=7 MUNICIPAL CORPORATION,
KALYAN

PWD DEPT
TENDER NOTICE NO. 29 (2021-22)

Tenders are invited by the Administrator, Kalyan
Dombivli Municipal Corporation in B-1 format for 20
works sanctioned under the scheme 'Development of
Basic Amenities in area of the Municipal
Corporations' through E-tender from the Registered
Contractors with appropriate class.

The blank tender forms and detailed information will

7 Estimated date of closure of |06/12/2021 Flat No.603 on the Sixth Floor in the Building No. T3 known as “TL-3 Hibiscus CHSL in the be available on the Maharashtra's website | | Village Ghot Taluka Panvel District Raigad bearing Survey No.
insolvency resolution process Complex known as “Tropical Lagoon” situated Opp. Saraswatl School, Kavesar, offl [ \yww mahatenders.gov.in  from  14/06/2021 to | | 65 Hissa No. 12, admeasuring 0.03.50 Gunthas equivalent to

28/06/2021 upto 3.00 p.m. The completed tender's are
to be uploaded on or before 28/06/2021 upto 3.00 p.m.
and the tenders will be opened on 29/06/2021 at 4.00
p.m. if possible.

Right to rejects any or all tenders without assigning
any reason there of is reserved by the Administrator,
and whose decision will be final and legally binding on
all the tenderer.

For more details and information visit Maharashtra's
website www.mahatenders.gov.in

Sd/-
City Engineer
KDMC/PROHaQr228 Kalyan Dombivli Municipal Corporation,
~ Dt:10.06.21 Kalyan.

PUBLIC NOTICE
Late Shri. Jiendra Suresh Modale, Late Shri.
Suresh Govind Modle & Late Shri. Ketankumar
Suresh Modale was the Member of Laxmi
Narayan Co.Op. Hsg. Soc. Ltd. having address
at At & Post : Vangaon, Tal. : Dahanu, Dist:
Palghar, Pin: 401103, and was holding Flat
No. 01, 2nd Floor, in “C” wing in the building
of the society along with 05 Shares of Rs.50/-
each bearing distinctive No. from 156 to 160,
died on 07/09/2017, 13/10/2007 & 07/10/2009

WIS AT
I GIE |

ciazrice & 2

www.navshakti.co.in
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PUBLIC NOTICE

Notice is given to the general public that Shri Madhukar Ramdas
Nighukar has decided to sell the property described in the
schedule given below to my Client.

Therefore any person having any claim in respect of the
property described in the schedule given below, by way of sale,
exchange, mortgage gift, hypothecation, inheritance,
maintenance, lease, tenancy or any type of beneficial interest
under any agreement/decree/order/award etc. or otherwise
claiming any right are hereby requested to inform in writing with
supporting documents to the undersigned at his office at Satra
Plaza office no. 413, 4th Floor, Sector 19 D Palm Beach Road
Vashi Navi Mumbai 400705 within 15 days from publication of
this notice, failing which the claim of such persons will be
deemed to have been waived and abandoned.

SCHEDULE OF THE PROPERTY
All that piece and parcel of land lying, being and situated at

350 sq. meters.

Dated this 11th June, 2021

Place: Navi Mumbai. Advocate Yogesh Panjwani.

RFP NOTICE

~ N E-Mail:-cgmcivil1@mahagenco.in
MAHN (
charaseon Sions w“ﬂ:NuO Tel. N0:022-2407 7441 to 46

RFP Specification No CE(C)-I/RFP/IE/S0MLD/T-610

NAME OF WORK: "Appointment of 'Independent Engineer' for
"Project Engineering, Execution and O&M review of Supply of
50 MLD Tertiary Treated Sewage Waste Water From
Chandrapur Municipal Corporation's 45 MLD and 25 MLD STP
at Chandrapur for Chandrapur Thermal Power Plant of
Mahagenco.", Tender Fee: ¥.5900/- (Including GST 18%),
Issue Date- 11.06.2021 to 02.07.2021 Upto 18:00 Hrs,. Pre-
bid meeting -24.06.2021, Last Submission Date -03.07.2021
Upto 17.00 Hrs

Contact Person Dy. Chief Engineer(Civil)-Il, MSPGCL,
Estrella Batteries Expn Bldg., Plot No.1, Matunga, Mumbai-
19.) Tel. No. (022-24034148). For further details visit our
Website:https://eprocurement.mahagenco.in

or www.mahagenco.in. Agencies are requested to register
themselves for future E-Tenders.

respectively, without making nomination.
As per application received to the society from
1) Shri. Jitendra Suresh Modale's Wife Smt. Jyoti
Jitendra Modale, Age 47 Years 2) Son Shri. Pritam
Jitendra Modale, Age -24 Years & 3) Shri. Jay
Jitendra Modale, Age-19 Years being the only
surviving legal heirs of the Late Shri. Jitendra
Suresh Modale have applied to the Society
for transfer of the said Flat and the said Shares
in their name.

orfeE, nfeayR R oo™
(sfsrEizror R

Beuegdl, snfeage seswdiaa WRal, snfgaygr |

e-mail : mcadityapurl@gmail.com

Icqaiferd s—ffder =T a1

The Society hereby invites claims or objections
from the heir or heirs or other claimants/objector

g—fafasT amiFvT Yo E=I—UDD/AMC/03/2020-21 (2™ Call)

fei®— 09.06.2021

Form C - for claims by Financial Creditors respect of time available, to redeem the secured assets. or objectors to the transfer of the said shares Arfrer & J— afRror & qof
Form CA - for claims by Financial Creditors in a class DESCRIPTION OF THE IMMOVABLE PROPERTY and interest of the deceased member in the 7T o i BT AW R afer faua &1 B B
Form D - for claims by Workmen and Employees All that premises bearing., Gala no D 3 Ground Floor Mamta Estate new S nO capitaliproperty of the Society within period b Gl Frafer
Form E - for claims by Authorised Representative of Workmen and Employees 65 Hissa no 14 old S No 177 situated at village Khari Bhyander East 401105, | | of 14 days from the publication of this notice 1 2 3 4 5 6
Form F - for claims by Creditors other than Financial Creditors and Operatjonal CreQitors. within in the limits of Mira Bhyander Municipal Council with copies of such documents and other proofé Strengthing and widening of road from TATA
;r:gg:r:setré?\tgrst’\‘ao?fy of the form, you may download from the website mentioned | | page.7,06 2021 Sdi- in support of his/heritheir claims/objections | || UDD/AMCI02 | - Kandra National electrical to chat Ghat via Mantu | 2,45,92,218.00 | 4,92,000.00 | 10000.00 4 718
Place: Mumbai Authorised Officer | | o transfer of shares and inerest of the deceased . maidan
member in the capital/property of the Society. UDD/ANCI04 Construction, strengthening and widening of road 4596792300 | 91950000 | 10000.00 4 WE
If no claims/ objections are received within from Kendu Tree More to Sapra Road T o

the period Prescribed above, the Society shall 2 TS TR FAfaET sree S BRI faeTier— 12.06.2021 (3oRTE 3.00 T )
be free to deal with the shares and interest of 3 ffaer ura &= @ eifem fafdy foeTid— 28.06.2021 (3TURTET 5.00 o1 Th)
— the deceased member in the capital/property of TRATT faus @1 qed @ SRrEE @1 IRy oy P
the society in such manner as in provided 4 BRI BrIers § 1 b b 3ifdw fafy 20062021 (SETETT 500 1 )
MA K ER S M k L b t 1 L H 't d under the bye-laws of the society. 5 aeefifes ffaer e @1 iy fRTa— 30.06.2021 (BTORTE 03.00 )
———— a ers a Ora Orles Iml e For and on behalf of 6 FfdeT s SR arel TRIRER) @1 AW IR TR MY, TR fm, snfeagR
Regd. Office : 54D, Kandivli Industrial Estate, Kandivii (W), Mumbai 400 067 Laxminarayan Co. Op. Hsg. Soc. Ltd. 7 AT R R S &g A AR 7488840585
CIN : L24230MH1984PLC033389 S/d- Hon. Secretary 8 F-TRIRHE A FT vdagd TR 7488840585
Tel: +91 22 28688544; E-mail : investors@makerslabs.com, Website : www.makerslabs.com Place: Vangaon Date: 11.06.2021 ° On|y e-tenders are acceptab|e_ Further details can be seen on website
STATEMENT OF AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR ENDED MARCH 31, 2021 http://jharkhandtenders.ggv.in . . . . .
Rs. in Lacs) o U fomior foumT, SRS WRER, A & Hahed Ho 2146 faAiw 00.09.2020 # A urawr=i | g Mfaer uftar
- - - IresTfed 8 |
Sr. | Particulars Standalone Consolidated AR TR IRFd
No. Quarter Ended Year Ended Quarter Ended Year Ended PR 247762 Urban Development(21-22).D TR o, snfecgr
31.03.2021| 31.12.2020 |31.03.2020 | 31.03.2021 | 31.03.2020 | 31.03.2021| 31.12.2020 | 31.03.2021
(Audited) | (Unaudited) | (Audited) | (Audited) | (Audited) | (Audited) | (Unaudited)| (Audited)
1 | Total Income from operations 1,11919| 1,05248 | 1,266.31| 4482.54| 5162.21| 3129.73| 151912 6,959.73
2 | Net Profit/ (Loss) for the period (before Tax, Exceptional | (67.84)]  (19121)|  7967| (20741)| 2490  296.37| (7754 27047 V B D E S AI F I N A N C I AL S E RVI C E S LI M IT E D
and/or Extraordinary items) L] L]
3 | Net PI::)fit / (L_oss)l for the Eeriod b(_afore tax (67.84) (191.21) 79.67 | (207.41) 24.90 296.37 (77.54) 27047 Registered Office: Cama Building 1st Floor, 24/26, Dalal Street, Fort, Mumbai - 400 001
(after xlceptlona and/or xtraordlnary items) CIN: L74120MH1985PLC037218
4 | Net Profit / (Loss) for the period after tax (74.76) (182.63) 3324 | (161.66) (12.38) 149.06 |  (109.94) 134.86
(after Exceptional and/or Extraordinary items) EXTRACT OF AUD'TED FlNANClAL RESULTS
5 | Total Comprehensive Income for the period [Comprising (59.73) (158.14) 274.63 500.17 351.06 165.67 (88.52) 795.20
Profit / (Loss) for the period (after tax) and Other FOR THE QUARTER ENDED 31ST MARCH 2021
Comprehensive Income (after tax)] (Rs. In lakhs)
6 | Equity Share Capital 491.70 491.70 491.70 491.70 491.70 491.70 491.70 491.70 - - -
7 | Reserves (excluding revaluation reserve) as shown in 447040| 397023 , Current Previous | Corresponding | Yeartodate | Yearto date in
the Audited Balance Sheet of the previous year) Particulars quarter Quarter .quarte.r ended figures corresponding
B | Eaming pr share of Rs 10 cach (ot annuafsed) oozt | st | soamn> | stoanort | soa
Basic & Diluted 1.52 3.71 0.68 3.29 0.25 3.03 2.24 2.74
NOtes.asm e (.53 671 (829) ©25) @2) Audited Reviewed Audited Audited Audited
1. The above is an extract of the detailed format of the Financial Results for the quarter and financial year ended March 31, 2021 filed with the Stock Exchange under Total income from operations (nef) 7644 2915 5229 21574 259.64
Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of Financial Results for the quarter and financial year ended Net Profit/ (Loss) for the period (before tax, exceptional items) 21.54 -2.94 17.31 31.76 7.7
March 31,2021 arg avalllable.on stock exchange website (www.b§e|nd|a.com) and on the website of the Company (V\.Iww.makerslabs.co.m). Net Profit (Loss) for the period after tax and exceptional items 19.99 204 6.93 1941 5912
2. The Ind AS compliant financial results of the quarter and financial year ended March 31, 2021 have been stated in terms of SEBI Circular CIR/CFD/FAC/62/2016 dated - - — -
5th July, 2016. Total Comprehensive Income for the period [Comprising Profit/ (Loss) for the 19.99 -2.94 6.93 19.41 59.12
3. The Company acquired 52,50,000 Equity shares of Rs. 10 each of Resonance Specialties Limited (Resonance) on September 30, 2020 which represents 45.48% of voting period (after tax) and Other Comprehensive Income (after tax)]
rights. The open offer process under SEBI (SAST) Regulations was completed on December 10, 2020. The Company has de-fac?o control over Resonance in agcordance Equity Share Capital 453.81 453 .81 453.81 453.81 453.81
with Ind AS 110 - Consolidated Financial Statements under the Companies (Indian Accounting Standards) Rules 2015. Accordingly, the Company has consolidated the - — - - -
results of Resonance from December 11, 2020. Earnings Per Share (for continuing and discontinued operations) (of Rs. 10 each)
4. The acquisition of Resonance Specialties Limited has resulted in the Company preparing consolidated financial statements for the first time. Therefore the comparative + Basic 0.44 -0.06 0.15 043 1.31
figures for the previous year ended March 31, 2020 were not prepared and accordingly are not presented in the results for the year then ended March 31, 2021. . Diluted 0.44 0.06 015 0.43 131
By Order of the Board
For Makers Laboratories Limited Notes:
Nilesh Jain 1) The above is an extract of the detailed format of quarterly and yearly Financial Results filed with the Stock Exchange under Regulation 33 of the SEBI (Listing and Other
Place : Mumbai Wholetime Director Disclosure Requirements) Regulations, 2015. The full format of the quarterly and yearly Financial Results is available on the Stock Exchange website www.bseindia.com and
Date : June 10, 2021 (DIN 05263110) Il www.vbdesai.com.
For V.B. DESAI FINANCIAL SERVICES LIMITED
Place: Mumbai Pradip R Shroff
Date: June 09, 2021 Managing Director

eClerx

eClerx Services Limited

CIN : L72200MH2000PLC125319

Regd. Office: Sonawala Building, 1% Floor, 29, Bank Street, Fort, Mumbai - 400 023
Phone: +91 (22) 6614 8301 Fax: +91 (22) 6614 8655 Email : investor@eclerx.com Website: www.eclerx.com
EXTRACT OF AUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE
QUARTER AND YEAR ENDED MARCH 31, 2021

(Rupees in million, except per share data)

ﬁm@

GROWTH & SECURITIES LTD.
Registered Office : 201, Viraj Tower, W.E.Highway, Andheri(E), Mumbai- 400069, Maharashtra, India

t ded o .
L Year ended Tel.: +91 22 39548500 / 407515151 FAX: +91 22 40751535 / 39548600 Email: info@inventuregrowth.com
. March 31, | December31,| March31, March 31,
et 2021 2020 2020 2021 EXTRACT OF STANDALONE AND CONSOLIDATED AUDITED FINANCIAL RESULTS FOR
(Rudited) | (Unaudited) | (Auditod) | (Audited) THE QUARTER ENDED AND YEAR ENDED 31ST MARCH, 2021
Revenue from operations 4,728.18 3,943.34 3,509.31 | 15,644.91 "
Net Profit for the period 1,288.96 959.39 710.67 3,806.18 (% in lacs)
(before Tax, Exceptional and/or Extraordinary items) STANDALONE CONSOLIDATED
N?tt Pré)fit fort_the lperig;:! bEfotre ta(;(_ " 1,288.96 959.39 710.67 3,806.18 Sr . Quarter Ended Year Ended Quarter Ended Year Ended
Sete;ro’f‘ﬁ(’:g’s‘:) fO"r ”:’er :rfsg;f't’;f’:/a'xems) 5356 e e (O YT No Particulars 31.03.2021] 31.12.2020[ 31.03.2020 | 31.03.2021] 31.03.2020] 31.03.2021] 31.12.2020] 31.03.2020 | 31.03.2021] 31.03.2020
(after Exceptional and/or Extraordinary items) ’ ' ’ . (Audited) |(Unaudited)| (Audited) | (Audited) | (Audited) | (Audited) |(Unaudited)| (Audited) | (Audited) | (Audited)
Total Comprehensive Income for the period 934.25 881.79 368.53 3,309.53 1 | Total Income from Operations 897 535 352 2,544 1,533 1,488 783 850 3,877 2,767
[Comprising Profit for the period (after tax) 2 |Net Profit/(Loss) for the period (before Tax,
and Other Comprehensive Income (after tax)] Exceptional and/or Extraordinary items) 422 172 55 1,114 467 | 1,149 276 715 1,801 (5)
Paid up equity share capital ] 340.06 340.06 361.00 340.06 3 | Net Profit/(Loss) for the period before Tax
E)Ftice éa'”,f of Rs. 10 each, fully paid up) — (after Exceptional and/or Extraordinary items) 422 172 55| 1,114 467 | 1149 276 715 | 1,801 (5)
er=quity ST — i 4 | Net Profit/(Loss) for the period after Tax
Eamings per gg:;gﬁ(fnz)) {for continuing and (after Exceptional and/or Extraordinary items) 265 115 38 768 434 800 180 538 | 1,246 5
(of Rs. 10 each) (Not annualised) 5 | Total Comprehensive Income for the period
Basic 20.04 20.89 15.35 81.61 [Comprising Profit/(Loss) for the period
Diluted 28.81 20.79 15.35 81.29 (after tax) and Other Comprehensive
Extract of Audited Standalone Financial Results for the quarter and year ended March 31, 2021 Income (after tax)] 278 122 36 783 430 849 202 505 1,379 (64)
Quarter ended PO 6 |Equity Share Capital 8400| 8400 | 8400 8400 8400 | 8400 | 8400 8400 8400 | 8400
7 |Earnings Per Share (of Rs. 10/- each) -
) March 31, | December31,| March31, March 31, Not Annualised
Particulars 2021 2020 2020 2021 1. Basic 0.31 0.14 0.05 0.91 0.52 0.95 0.21 0.64 1.48 0.01
(Audited) | (Unaudited) | (Audited) (Audited) 2. Diluted 0.31 0.14 0.05 0.91 0.52 0.95 0.21 0.64 1.48 0.01
Revenue from operations 3,295.24 3,091.28 | 2,782.39 [ 11,974.01 Note:
Profit before tax 1,056.02 766.56 585.77 | 3,244.69 1 The above is an extract of the detailed format of quarterly results filed with Stock Exchanges under Regulation 33 of the SEBI (Listing and Other
Profit after tax 783.52 571.15 437.30 | 2,389.04 Disclosure Requirement) Regulation, 2015. The full format of the Quarterly Financial Results are available on the websites of the Stock
N1ote'lihe above is an extract of the detailed format of the Audited Consolidated Financial Results for the quarter and year Exchanges (www.bseindia.com , www.nseindia.com ) and the Company's Website, www.inventuregrowth.com.
ended March 31, 2021 filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing and Other 2 The Previous period/year figures have been regrouped, rearranged and recasted, wherever necessary to make them comparable.
Disclosure Requirements) Regulations, 2015. The full format of the audited financial results are available on the B
Stock Exchanges websites, www.bseindia.com and www.nseindia.com and on the Company's website On Behalf of the Board of Directors
www.eclerx.com. Inventure Growth & Securities Limited
For and on behalf of Board of Directors Sd/-
. Sdf- Kaniji B. Rita
Place : Mumbai P.D ML'mdhra Place : Mumbai Managinngirector
Date :June 10, 2021 Executive Director Date : 09 June 2021 DIN - 00727470
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